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IN THE CENTRAL ADf'lIMISTRATIUE TRIBUNAL
NEW DELHI

•A I\1d. 4D2 of 1990

Sobran Singh
(Applicant)

-Vars US-

Union of India ic Ors,
(Respondents)

Randhir Singh
(Counsel)

(Counsel)

1 3,3.-1 99D

Applicant present in ptrson.

Heard, The applicant has prayed in this application

that the order of ev/iction passed under the P.P.Act on

20.2.90 be set aside and that the appeal of the applicant

filed under section 9 of the Act be accepted.

In uieui o'f the interim orders passed by the Hon'ble

Supreme Court in the appeals with special Isaue filed against

the judgment of the Full Bench in Rasila Ram's case» the

Tribunal has no jurisdiction to entartain this application.

Accordingly it may be reiiurned to the applicant for moving

ti^.e appropriate Court,

( P. C. Jain )
Member (ft-)
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